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and the Soviet Union extends to a
very large number of flelds. It is a
happy tradition in Indo-Soviet rela-
tions that the leaders of the t(wo
countries periodically meet an ex-
change views on a number of subjects
covering both bilateral relations and
the international situation., The pre-
sent visit hag once again demonstrat-
ed the great value of such contracts
since they serve to bring the two
countries even closer together. We are
confident that as a result of the dis-~
cussions held during this visit, Indo-
Soviel cooperation will receive a fur-
ther impetus and the degree of under-
standing which prevails between us
will grow ag time goes by.

.

14.08 hrs,

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL—
Contd.

MR. SPEAKER: We continue with
the earlier debate,

SHRI VAYALAR RAV1 (Chirayin-
kil): Mr. Speaker, Sir, this Bill intro-
duced by Mr. Qeorge Fernandes has
very limited scope hut at the same
time the important issue remains to
be solved. Of course, the hon, Minis-
ter hag been very keen to avail him-
self of every opportunity to speak in
the House. It is quite welcome. He
is now speaking of including within
the scope of the power of the Govern-
ment to take over & few items like
pressure cooker, cutlery, etc. He is
just marking utterances of taking over
of many industries. Sir, instead of
taking over, he is only making ulter-
ances of taking over. If the Govern-
ment's intention is 1o take over these
industries, they have {0 do it in a
proper manner. I am not surprised
at the utterances of Shri George Fer-
nandes. because once he said that
drinking water was not available in
his constituency whereas the previous
Congress Government Pad gone on
constructing five-star hotels in India.
1 would like to tell this House that
Shri George Fernandes has spent more”
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than Rupees six lakhs for going abroad,
For what? He could have remained
in India, donc some home work for
the industrial gevelopment of this
country and this amount he could have
saved and spent in his constituency
Muzaflarpur for giving drinking water.
I have no objection to his going abroad;
a Minister may have to go abroad,
but I am objecting to his double talk,
I am objecting to this sort of hypo-
cricy. When I was speaking earlier,
Mr Deputy-Speaker asked me why 1
was mentioning about the pomp and
glory for Mr. George Fernandes. We
know the pomp and glory was in old
Roman siyle of many demagogues like
Juliug Caesar, Mark Antony and Bru-
tus. That 1s why, I said when you
speak and make some utterances, there
must be some validity about: them.
Shri George Fernandes speaks of take-
over of TISCO, I have no quarrel
with him. Let him take it over, but
later the Prime Minister said that it
was hig private opinion. Every Minis-
ter has two opinions, one is public and
the other is private cpinion. I do not
know, how the country willi be run by
the private opinion of these Ministers.
One private opinion of the Prime Min-
ister has cost many lives and another
private opinion of Shri George Fernan~
des is creating lot of trouble and flutter
in the industrial sector. I do not
know what will happen in this coun-
try

The point that I am making is that.
What is the purpose of the Ministers
expressing their private opinion in
public and their public opinion in
private? If the Government is serious
in taking over certain industries in
the national interest. go ahead; we will
suppori you, We are fully with you
in any kind of social measure which
benefits the society, but it is no use
making utterances to frighten some-
body with vengeance for something,
for ulterior motive This only Shri
George Fernandes can explain.

TISCO ig the classic case; not only
that., Shri George Fernandes has been
speaking of take-over of some other
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industries also. Shri Sathe mentioned
about the match industry, He wanted
to tuke over Wimco, All members of
this House will fully support him, if
he moved a bill o take over Wimco.
The purpose of saying so is something
else. Have you ever care 1o study
the problems of the mateh indnstry?
Have you gone 1n  depth about the
problems of rural industries and rural
unemployment? The match indusiry
today engages fifty to sixty thuusand
children cven in this Infernational
Year of the Child. They are under-
paid; they are paid below Rs, 3/- per
day and at the same time, vau forget
the fact how much rurai unemploy-
ment is there on the other side for
producing scmi-finished raw materials
of maiches It is thirty thousand. For
the information of the Minister, I may
state that the duty has been increased
bv Rs, 7/- for matches being collected
by these family concerns today; I can
produce the mvoice. The produdtion
of mechanised matches has come down
to 30 from 70 per cent and the demands
has gone up very much. The previous
Government saw 1o it that Wimco did
not expand its activilies. They are
not gtudying in depth and finding out
in detail the characier of various in-
dustries. They are only interesieq in
double talk. I would like to ask the
Gouvernment, if they are sincere 1n
taking over these industries. 1 would
like to tell them that they are not sin-
cere, they only want to frighten some-
body and get something out of them.
That is my point.

The Minister speaks of rural em-
ployment. 1 have got some facts with
me about a company in Bombay.
where Shri George Fernandes slarted
and spent his political career. Glaxo,
a foreign monopoly company have in-
troduced the compuier system, There
awas an agreement with the employees
that there woud be no retrenchment.
This Government has given a licence
for a giant computer throwing 80 per
cent of the employees out of empluy-
ment. And you speak of removal of
unemployment within the next ten
years. He is talking about the take-
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over of faclories and rural employ-
meni, On the other side, you are in~
troducing this computer which will
throw people out of employment. What
i3 your policy? If your policy is to
provide employment, what is the needg
for a compuler? Who introduces and
uses computer? It is used by people
who don’t have enough manpower. Is
India in need of computerization? 1Is
it the neced ol the nation? You are
alluwing foreign monopolies to force
out thousands of employeeg and make
the latter unemployed persons in this
cotntry

You speuk of  rural  employment.
You are not able to provide any kind
of rural employment, 1{ is my charge.
I repeat that on the one side you
speak about {aking over of a certain
tmnug, and aboui monopoly. Mr. Fer-
nandes hasg said, ‘I am all for techne-
logy, even from capitalist countries.”
But technology will not come free but
with something else, i.e. the establish-
ment of all kinds of the evil of the
multi-nationuls

Nobody 1s gomng te give you tech-
nology alone. It will come with
strings, and they will establish their
monopoly and multi-national institu-
tiong in thus couniry, It 1s our experi-
ente On the one side you speak of
take-over ot TISCO; on the other you
say that in the name of technology.
vou will defend Siemens.

I have also to say that many Chief
Ministers also are now losing confi-
dence in thig Government. They
might have private correspondence
with him  which is not subject to
being divulged in this House. That
way, thig Government will lose credi-
bility. Of course, they don’t have much
of it. The Chief Ministers of Kerala
and West Bengal may seng letters;
and if you are going to use it for poli~
tica) purpose, it will mean by passing
all decency and decorum in the rapport
with the State Governments; and it
shows that he is unfit to govern any
Ministry.
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Now, Mr, Fernendes is supposed to
be a labour leader—once upon a time
he was, not now, I have had an occa-
sion to visit Kuwait. With all sense
of responsibility I say this here, I got
no answer tor the 3 questions which
I put about the EPI projects The
Prime Minister should call for the files
and sec 'what happens there, T will {ell
Mr Fernandes that there is exploita
tior of our poor labour there There
was a Rs 229 crores project, which
was the first project we had tfaken
abroad. I have something v say about
the recruilment and employment there
That project is divided among 13 sub-
coniractors,. My quesiion was ver
simple, and you should see the answer
given to me, The question was, how
miny persons were employed, what
were their salaries and what were the
categoriet The answer given was*
“(a), (b) and (¢) The reguired infor-
ntion is  being collected from the
overspas proiect of the Engineering
Projects (India) and will be furnished
after complete details are available.”
Does it mean that for the last 4 years
Gevernment hag nol got the informa-
tion? The point is thal the answer
has been cleverly avoided. This pro-
ject has been divided among 13 suh-
contraciors. These 13 sub-coniractors
recruited 5,000 people, offering hugc
salaries; and thev got Rs 5.000/- from
each person They have been sent
there. I saw the labourers and asked
them how much they were getiing.
They said: 40 dinars, or 42 dinars or
45 dinars for the skilled labour. Many
of the lahourers ace also unskitled

MR SPEAKER: Mr Ravi
hour ig allotted to this Bill

only one

SHRI VAYATL.AR RAVI. This is Mr.
Pernandes's Bill. T have to understand
and explain things about this Bill
These 30,000 people are exploited to

the maximum, There are many aspects
of it. There was a revolt by these
people, Nobody cooked it up. It had
to come, because they appointed, as
security officer, a persdh who was a
Pakistan? national His name is Mr.
All. He is not an Indian national He *
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started beating Indian labour, especial.
1y those from Punjab. You can under-
stund the reaction, They went in re~
volt The Kuwaiti Government never
allows any  strike in their country
S¢ you can deport many person<, you
can take action agumst them., The
pomt 1S that those people are stll ex-
ploted to the maximum, You have
« lake measures to profect that ex-
r 'nitation

Another matter, you have devalued
Indwan labour. Governmeni 1iself has
heew shown  that  Indian labour s
theap and you can have them cheap
wn Kuwait, or any other Gulf coun-
iriesr they need not pay them more
What 18 the result? Corruption ig
rampant, You will be surprised to
know that more than 70000 tonnes of
cement in shipload, hagq been got re-
jected and sold in the opcn market
through a person in Kuwait (Can you
deny that? Whe was that person?
Why was it got rejected?” What is the
price’ Who shared the loot. You
must explain. They are making local
purchases. They do not have any ar-
rangement to nake local purchases.
T.ocal purchase is the biggest loot on
the Government of India I am only
giving out a small part; I have many
more things m my record for which
T w1l take another opportunity, I
want to point out that Mr. George
Fernandes is a party to exploitation
of the workers he should be enable
1o prevent corruntion but he is pre-
siding over a corrupl Ministry.

MR. SPEAKER: You can discuss it
when the demands of the Industries
Ministry are taken up.

SHRI VAYALAR RAVI. Lastly, I
only appeal fo the Minister, the time
has come to stop exploiting people and
convince them that your Ministry will
deliver the goods, But we hear only
specches, which are doing more harm
to the nation and economy than any
good. I do mot want to repeat many
things. The Speaker has already rung
the Bell and I shall take some other
opportunity. The time has come to
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show that action wil] be taken. We do
not want mere words. We want action
and protection to the working class,
protection to the workers in your
projects also. With these words I
conclude.

SHRI JYOTIRMOY BOSU: Iwould
much rather like to confine myself 1o
the Bill . (Interruptions)

MR. SPEAKER: It is good news

SHRI JYOTIRMOY BOSU: You are
adding fuel to the fire, In the state-
ment of objects and reasons, it is stat-
ed. over the past few years experience
has shown that it has not been possible
for the Central Government to bring
back sick industrial undertakings
taken over by Government to a state
of financial viability within the afore-
said period of five yvears. Further in
the few months beginning from Janu-
ary, 1979, the maximum period of
five years specified above was expiring
in respect of number of industrial
undertakings whose management was
with the Central Government, it was
therefore necessary to increase this
period of five years on an urgent
basis,

In that context, I should like to say
certain things. Before the end of
1977, 289 sick units were in existence
and the amount of money that was
locked up as credit amounted to a
fantastic amount of Rs, 859 crores.
That excludes, textiles including the
National Textile Corporation which has
103 sick units and engineering, more
than half of that. The credit blocked
in such sick units amounted to 14.5
per cent of the tota] credit. It is only
bank credit 1 am not talking of credit
from other financial institutions, and
gllied organisations. There is a very
valuable publication, I will request our
friend Shri George Fernandes to get
a copy of this which is published by
the Labour Department, Government
of West Bengal, named ‘Labour in
West Bengal', It is an annual publi-
cation, It is very factual and very
correct and something very much
worth reading. That points out through
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figures and facts profusely that it is
the sheer dishonesty and quarrel over
share of booty at the owners and con-
trolling handg level that mostly kill an
industry. Blame is put on the work-
ers, The blame is put on the labour-
ers, Prof. Sher Singh is here. Garden
Reach Ship Builders and Engineers
chops ¢f Rs. 2 1/2 crores. 2 1/2 months
are over. The strike is on. That is
one public sector undertaking which
was laying golden aggs. They want to
kill the goose, They agree to pay
certain things in writing, but suddenly
there was somersault, That is how
they have lost faith Covernment with-
out credihility 15 not Government at
all.

1 will come to my suhbject, Today you
can get cunsultants in Financial world
as well ag Management world who can
advise you at a reasonable fee how to
make the industry sick. Making the
industry sick has also become the in-
dustry. Besides fluciuations in the
supply of raw materials and efficiency
in payments, there are also other rea-
sons, Lack of manugerial experience,
merchant adventurism, technical in-
competence and unsaleability of pro-
ducts, sometimes due to lack of stand-
ards are contributing factors. For cure
distinction has to be drawn between
the internal and external cases, Inci-
pient sickness is rightly increasing
which is due to internal causes. Some
became sick from the very inception,
Mr, Fernandes. You should enlighten
the House how such projects were ap-
proved by the financial institutions and
serutinising authorities and licensing
authorities? How is it, from the very
day the industry takes it, it becomes
sick? That means the handsomely ob-
liged people who clear such projects,
the financial institutions and the people
gitting in Industry Ministry and other
Ministries clear through handsome
payments, The appraisals and approv-
alg from licensing authority, financial
institutions, are frequently obtained
through handsome payments. It is not
a secret, It has come out in most vital-
1y circulated papers abroad that India
is a vast ocean of corruption and black
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marketing, It has come out. Time and
again 1 have quoted on the floor of
the House.

A sectiop of the private sector, entre-
preneurs, if you call them entrepre-
neurs at all, are now finding it much
more profitable to go in for committing
thig fraud in the name of creating in-
dustry by exiracting money from the
exchequer at the cost of the poor man.
Mr. Industry Minister, I hear your
speeches. I read your speecheg quite
often in the press, I would like you
to constitute u team of people ‘with
some integrity. at least who can really
go into this and fix responsibilities for
taking penal action Because this is
the most serious economic offence that
is being commiited perpetually with-
out any hinderance or resistance.

There 1s another serious evi in the
public sector as well as in the private
scctor, Minmisters are enjoying it
very well. Over-capitalisation in order
to steal money from the very begining
has been there, When you can start
industry with Rs 30 lakhs and you
have been promised 5 loan of Rs. 22
lakhs, all that “you need to do is to
over.capitalise Rs 45 lakhs and
pocket the money Do not take out
money from your pocket which you
are expected to do That has become
the trick of the trade. From the cost
of erection, from the cost of equipment
you go on making money from the very
begining. There is under-utilisation,
non-utilisation of built in capacity and
that is also killing our industry.

The Economic Survey
page 17 clearly states:—

1978-79 on

“Sickness in industry continued to
cause concern. According to the
quarterly returns received by the
Reserve Bank of India from the
commercial banks, at the end of
1977 were 289 sick-units and the
credit locked up in such units was
of the order of Rs. 850°crores, Textil-
es (other than Nationa] Textile Cor-
poration Mills) and Engineering"
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accounted for more than half of the
outstanding credit.”

“According to the Reserve Bank
data, the number of sick units with
credit hmits of Rs. 1 crore or more
rose by 48 in one year and the block.
ed credit by Rs. 249 crores. Blocked
credit accounted for 14.5 per cent of
the total advances to large and
medium industry, In addition to
measures taken last year, Section
72A of the Income Tax Act was
amended. .. etc.”

MR. SPEAKER: He should iry to
conclude now. When we take up
the Demands of the Ministry, these
things can be discussed,

SHRI JYOTIRMOY BOSU: This is
absolutely connected with sick mills.
I am not going outside that at all,

Take IRCI, which is the prime
institution for looking after sick
units. It is the talk of the town that
IRCI has specialised in making a
sick industry more sick and IRCI it-
self has become sick' If the Minister
can refute it, he may do so in his
reply, The crux of the whole thing is
quick money-making by hook or crook
with political patronage Mr. Vayalar
Ravi was speaking and I was listen=
ing. This is his second House and my
third House. If somebody writes
authentically the factual things that
have happened during the last thirty
years, many people will sit up in this
country, I accuse this Government
also, In two years, they coulq have
effected a lot of improvement, which
they have notdine. But what happen-
ed during the last thirty years? They
have dug a grave yard ¢o the
country’s economy. Have they a right
to accuse anybody else?

Piecemeal management take-over
will not help. A long-term compre-
hensive policy with provisions for
punitive actions for economic offen-
ders can only succeed,
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Lastly, the so-called sick jute indus-
tries have been diverting assistance
received from financial institutions
to other industries, 1 demand an en-
quiry as to how a jute mill could get
600 per cent more than the approved
overdraft from nationalised banks.
There are figures elaborately giving
these details.

I would like the Minister to cover
all these points in his reply.
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SHRI A BALA PAJANOR (Pondi-
cherry): 8ir, I will restrict myself to
the Bill; I will not discuss the De-
mands for Grants, taking advantage
of this opportunity. There are three
or four points which are very rele~
vant to this Bill

I join the other Members of Parlia-
ment who expressed their apprecia-
tion of the way of functioning of the
Minister of Industrics, Shri George
Feinandes. Sometimes he come; for-
ward with Bills which are genuinely
required. So, really I do agree with
him that the period of take-over must
be extended upto eight years. I would
say that it can be even ten years.

In the second para of the Statement
of Objects and Reasons it ig stated:

“The major thrust of the State-
ment on industria] pelicy presented
to Parliament in December 1877 is
on the rapid development of small
scale and cottage indusiries on a
decentralised basis. Doubts had
been expressed in respect of some
of the jtems reserved for small
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scale sector gg to whether these
would fal] under the First Schedule
to the Act which specifieg the indus-~
tries in respect of which the provi-
sions of the Act would apply. It
was, therefore, necessary to include
a few of thege items like pressure
cookers, cutlery, zip fasteners
(metallic and non-metallic), o1l
stoves....in the First Schedule so
that there may not be any scope for
such doubts.”

This is the 1dea underlying the Bill

I would like the hon. Minister to
have a comprehensive 1dea of the
entire industnal sphere in this coun-
try. 1 can speak with authority, and
I do so, about some industries which
ere facing difficulties in my territory.
Otherwise, it will be 3 genera] discus-
sion on the Demandg for Grants,
which will not serve any purpose.

I honestly believe that whenever
any problem 1s brought to the notice
of the hon. Minister, he is noted for
taking quick action; whether it is
favourable or unfavourable, he is
noteq for taking quick action, In this
case 1 am sure he will take an action
which will be favourable to my
territory.

He hags said that cottage and small-
scale industries are to be helped. In
a way he has come forward with cer-
tain grants to help the small entre-
preneurs. There are many items like
buckets and polythene papers which
are made in the small-scale indus-
tries, for which assistance jg given.
Shri Bosu has referred to how licen-
ces are being granted to these units.
If the Government are not prepared
to protect and encourage these units,
at least they should not come ang kill
these units. Now the licences aure
granted only to make these units sick,
I will give three concrete examples
which are available in Pendicherry.

Somewhere in the year 1971 a unit
was given a licence for a polythene
unit to meke bags to pack fertilizer
and sugar; the unit is known as the
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Modern Polythene Bag. A smal] en~
trepreneur with drive and enthusiasm
got the machinery from the NSIC,
Bombay, worth about Rs, 64 lakha.
He took also some loans from some
banks and financial institutions. The
Government of Pondicherry then
granted 5 State-aid loan of Rs. 96,000
to this unit 1n the year 1971 and the
Government of India gave a licence to
this small-scale unit to produce poly-
thene bags. I hope the hon. Minister
18 aware of the fact that polythene
bags are made out of granule, which
at that time was a scarce commodity.
Now also it 1s not freely available,
but it 1s not that scarce. So, import
has to be allowed and only out of im~
ported granule the polythene bags ere
made. Till about 1974 the Govern-
ment of India could not provide them
the material or sanction the import
lhecence. One of the conditions for
the grant of the loan of Rs, 96,000
was that the repayment has to start
after the second year. The Govern-
ment of India never bothered to give
the import licence or to procure the
material from foreign countries till
about 1974 or so. So, after some time
they grant it and they are to import
it and they start production there.
What happens during that time? The
then Government of Pondicherry
writes to the Central Government not
to release it. Of course, the Central
Government might abide by it, but
they are not in g position to provide
it. But the State Government writes
to the Central Government. The
State Government which wanted to
help the small units thereby provid-
ing a loan of Rs, 96,000, then writes
to the Centra] Government not to give
this. This is how the Governments
function. That is why I want the
hon. Minister to understand how the
departments under him work. It did
not stop there. Some time in 1875-76
they wanted the matter to be taken
over. Then there was agitation. Then
they wrote to the entrepreneur to
provide an account for the amount as
to how he has spent it. So he pro-
duced the bills, vouchers and gll that,
He produced vouchers to the tune of
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Rs, 1,12,000 for the unit for which he
had taken g loan of Rs. 96,000, So,
these vouchery had been admitied by
the State Government. Of course the
State Government at that time also,
as usual, was under President’s rule.
The Government of India accepteqd it.
Then it went on, but they never gave
him any opportunity or assistance
whereas on the contrary, on the in-
structions—] do not know whether
they were the instructns of Central
Government also—the gmall entre-
preneur was to pay Rs. 23,000 with-
out making a single product, without
making any profit, whereas he had
employed some people, and he had
been asked to pay Rs. 73,000 by
means of renta] for the -heds that had
been provided by the Industrial
Department of the erstwhile Pondi-
cherry Government, which is natu-
rally under the Government of India’y
control. An enirepreneur, a small-
scale unut owner, who had procured
a Joan of Rs. 96,000 from the Guvern-
ment, was asked to pay Rs. 73,000.
There it never stopped He continued
with the same struggle. He has not
been encouraged. On the contrary he
is being crushe. Every time the
auction takes place the revenue
authorities come forwarg and take
measures by which they can remove
it. Afterwards, some time 1n 1977 un-
fortunately the entrepreneur died.
What happened then? The Govern-
ment of Pondicherry, I think under
the instructions of the Government of
India simply liquidated without go:ng
into the matter. I want the hon.
Minister, Mr. George Fernandes, who

is so much lega] minded, to tell us
why without going through any of the
Company Law provisiong he liquidated
it and brought the entire factory or
the small-scale unit for auction. The
NSIC people came and auctioned the
property that has gone for Rs. 1,50,000.
So, this amount of Rs. 96,000 that was
granted as loan to this particulur unit
has accumulated to the tune of
Rs, 1,46,000 by means ofpenal interest
and all that. Unfortunately, the

Pondicherry Government wag clever
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enough to take securities from small
individuals, two or three people, of
their landed property, houses etc. etc.

Sir, the Government, after 1977
when the enirepreneur died, took the
law 1nto their own hands and gnnihij-
lated his property without adopting
any ol the Company Law provisions.
They have sold the property in pub-
lic auction. Meanwhile one uther
bank also filed a suit aganst this
cntrepreneur for 5 recovery of
Rs 46,000, Then the Government
entered as a third party or as a second
defendant or whalever it may be.
Then they claimed that they were
having a right 1n it and so it must be
given to them. Unfortunately the
Judge said: “Nv, no.. This matter
can be agitated at the time of re-
covery.” So, the matter was taken up
as to whether the Government has
priority or not for a sum of Rs. 48,000
or Rs, 50,000. Meanwhile, some time
mn 1978 the Government auctioned the
property and they were trying to re-
cover the amount from the sureties.
In a smal} territory like this, people
want the 1ndustries to grow Scme-
hody comes forward and keeps as
collatoral securities the landed pro-
pertv because thut man has never huad
it, whereas the machineries are pro~
cured and bills are presented to the
Government.

MR. SPEAKER: Mr. Bala Pajanor,
individual cases must not be taken up.

SHR! A. BALA PAJANOR: I am
giving this as an example.

MR. SPEAKER: He will not be able
to answer you because...

SHRI A. BALA PAJANOR: He
knows 1t. What the present govern-
ment is trying to do is that the Go-
vernment is giving a loan of Rs. 96,000,
On that the interest goes up to
Rs. 50,000 in 5 matter of 6 years. But
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now, the IDR ig increasing the period
for a big unit like that which is under
the control of the Government, If it
is a case of encouraging the small
units, I do not know how far this
Government can help smull entre-
preneurs to come forward and solve
the problem of unemployment ang in-
crease the production in the country.
So, it is very relevant. Unless I take
the individual cases, I cannot sub-
stantiate my argument. I do not want
to argue in general. So, I take a
particular case and then bring it to his
notice. What happened is that the
present Government because of some
political motive—I do not know what
it is—instructs the people concerned,
they take up revenue recovery pro-
ceedings aganst the sureties. Which
entrepreneur will come forward?
‘That is what I am asking. They go
to the extent of auf®oning the small
things that are available in the house
and they go without adopting any
norms gnd all that. So, I request the
hon. Minister to analyse the cases
like this. If they are going to kill the
unit by this kind of harsh methods,
that is a peculiiar thing. Not only
that. As Mr. Bosu and some other
Members said. the question of licens-
ing is also there. There is another
question of liquid fertilizer units. That
has come from the foreign countries.
Por the first time in India we are
introducing liquid fertilizer. I have
got a letter. 1 do not know whether
the Minister is aware...

MR. SPEAKER: Keep something
for the Demands.

SHRI A. BALA PAJANOR: It .
very much concerned with this Bill.
On the Demands, I have to go to
larger points. This Bill is concerned

with regulating and developing indus- .

tries. So, I want to tell the hon.
‘Minister through you that I want ¢
comprehensive Bill.

" For the past 25 years we have been
-saying that small units cennot come
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up. This hag been mentioned in all
the indugtries conferénces, that only
the big entrepreneurs can run the
small industries. In the second para-
graph of the Statement of Objects and
Reasong the hon. Minister js cate-
gorical that he wants to encourage
small-scale and cottage industries. If
so, he must come with u comprehen-
sive Bill. Otherwise, how iz he going
to help them?

There are two aspects. Firstly, we
were told there was no liquid ferti-
lisey at all. Secondly, though it has
come up in Karnataka, he has to sell
it only in Tamil Nadu and Kerala.
This is how things are being done,

He is so eloquent and sincere about
helping the sick units, and encourag-
ing units that gre to come up. I have
no doubt gbout his sincerity and effi-
ciency also, but what ! want to im-
pres; upon him through you is this.
Let him take note of all these matters,
let him call for statistics month-wise
and  industrv-wise about the small-
scale industries and their problems.
If you talk merely gbout general
principles, you wifi never be in a
position to help the small-scale indus-
tries. So, at least after this Bill, let
him come forward and help these
people. I am happy that something
ha: been done. Of course, something
is better than nothing. I do not say
nothing is better than nonsense. But
he should not stop with this some-
thing. Let him come forward with a
comprehensive Bill if he wishes to
help not only the existing small units
but those that are to come up.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
am grateful to the Members for the
comments that they have mmde on
this Bill, and I would like to assure
the House that we are coming forward
with a comprehensive Bill to amend
the IDR Act, The present amendment
had to be introduced against the
background of the ordinance that we
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had to issue. That ordinance wag for
a specific purpose. In the first week
of the next month, the moratorium on
one unit was going to expire, and in
the course of the next few months,
the same thing will happen in regard
to four other units. We hag to imme-
diately come forward with ap ordi-
nance. Also, where small- cale indus-
try's reservation was concerned, we
had to take decision to sep that the
policy was implemented. We have
started the exercise of a comprehen-
sive review of the IDR Act. The Bill
is being finalised, and I am hoping to
introduce it very soon in this House
The various points that the hon.
Members have made in regard to the
over-all policy of industrial develop-~
ment and regulation will be covered
when the new comprehensive Bill
to amend the IDR Act is introduced.
We also propose to introduce a special
legislation giving protection to the
small-scale industry. 1 can assure the
House and the hon. Member from
Pondicherry that the concern that he
has expressed for the :mall-scale in-
dustry is the concern which the Go-
vernment also has, and the new policy
of encouraging amd developing the
small-scale industry is a major thrust
of our industrial policy, Therefore, gl
the protection that the small scale
sector needs would be given to it. He
referred to a particular case I shall
certainly look into that case. But I
would like to make one point where
the Nationa] Small Industries Cor-
poration is concerned and the manner
in which §t goes about collecting the
money that is due to it. It is a public
sector corporation. Should this pub-
lic sector corporation lag in collecting
the instalmentg that ure due to it...

-

SHRI A. BALA PAJANOR: 1 am
not against that. I am against the
other Joans ..

SHRI GEORGE FERNANDES: One

" should not generalise these issues, If
the NSIC does not colleft the dues,
then aguin it will be subject to eri-

; ticism. 1t the NSIC does not tnke the
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steps o see that the money that it
invests are not properly used, then
also 1t would come ynder attack, If
there is any speclfic case, where any
of the Government agencies which
were concerned with the promotion of
small scale scctor, and in this parti-
cular case the hon. Member from
Pondicherry wag mentioning a parti~
cular unit, wo halj certainly look into
this case and see that there is no hard-
ship caused 10 any entrepreneur and
any effoit on the part of entrepreneurs
15 not stifled

In the course of the discussion, the
entire gamut of the Industmal Policy
wag also discussed In fact, Mr
Hukum Deo Narain Yadav spoke about
the entire Industrial Policy. There
will be an opportunity, when the
Grants are being discussed, when the
comprehensive Bill comes up, to di -
cuss this question But I would hke
10 assure the hon Member that the
Industrial palicy that we presented to
the House 1In  December 1977 takes
care of the 15 ues that he has raised

today

But a pomnt was made, more parti-
cularly by Mr Vayalar Ravi, on
technology. He iried to suggest that
some of the things that we are doing
presently gre not in the best interests
of the industry or may be in the best
interest- of the country, because he
talked about the way technology comes
through the multi-nationals I often
get the impression, particularly when
the membhers of the Oppoution—that
Opposition which was in power till
two vears ago—sneak n this House as
though I have invented the various
problems which I am not supposed to
tackle as the Minister of Industry
There are 5400 foreign collaboratinn«
prevailing today, individuaj eollabo-
rations with companies from a- many
as 35 countries and all of them, most
of them are multi-nationals and by
the very nature that they should be
coming and collaborating in this eoun.
try, they invariably become multi-
nationals; whether it is private sector
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multi-national or public sector multi-
national; most of them are private
sector multi-nationals, I did not in-
vent them. Mr. Ravi tried to convey
the impression that we are inventing
the multi-nationals and bringing them
here. He has tried to teach me now,
how technology comes into this
country. (Interruptions)

I am not yielding, (Interruptions)
Where technology is not needed, we
shall not have it Thig is the policy
which my Government 1s pursuing, !
would like the House to take this fact
that in those sectors where we do not
need any foreign technology, we shall
not have it and where in the past, say
20 or 25 years, technology has been
brought into sectors where it was nol
needed, we shall throw it out. We
threw out Coca Cola, we asked the
IBM to go and we asked a number of
other units to pack up and g0

We shall import it where 1t 1s neces-
sary. We shall not import it for soft
drinks, but if power generation re-
quires foreign technology, we shall
import it We shall not import it to
produce ice creams, but if it is neces-
sary to produce basic chemicals, we
shall import it. We shall not import
it for brassieres, but if it is necessary
to import foreign technology ... (In-
terruptions).

This is where technology had been
imported.

1 want the hon. Member to know
that we shall be very selective in the
import of technology. Where we
need it, we shall import it and where
we do not need 1it, in the non-sophis-
ticated, in the ordinary consumer, in
the non-priority sectors we shall not
import technology. If individual
cases are to be debated, F am prepar-
ed to debate....

MR SPEAKER: Not today.

SHRI GEORGE FERNANDES: I
am not debating at the moment. If
individual case; are to be debated, 1

am prepared to debate. Any decision
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that my Government takes I am pre-
pared to justify and defend it. 1If
there 1s anything wrong that ig found,
that any section of the House may
pomnt out, 1 am prepared to correct
that wrong. But this constant sniping
that the Government is indulging in
a sell-cut, that we are bringing tech-
nology where 1t 1s not needed .

MR SPEAKER. This 1s a vart of
democracy.

SHRI GEORGE FERNANDES; It
may be a part of the process. But
1 think one shouwd Le objective when
one raises this question of technology.

AN HON MEMBER. When you
were 1n the Opposition, you were
domg it

SHR1 GEORGE FERNANDES: 1
will certainly raise a specific issue,
defend a specific issue or attack a
specific issue One need not genera-
lise it,

SHRI VASANT SATHE;
in the game,

SHRI GEORGE FERNANDES:
Then, he made a reference to Glaxo.
I am agware that Gldxo are in the pro-
cess of instaluing a computer 1 am
not concerned with Glaxo installing
a computer. On the basis of Glaxo
installing a computer, if the hon.
Member thinks that the industrial
policy of the Givernment needs to be
attacked, that is no fair. Computers
have been installed. I am sure, the
hon Member is aware of the struggle
which the Life Insurance Corporation
cemplovees in  this country waged
against computers. I wonder whe-~
ther the hon. Member had any view at
that time; I wonder whether he spoke
ahout 11 at thai time.

It is all

SHRI VASANT SATHE: I did; I
spoke against it, ’

SHRI GEORGE FERNANDES: I
am only aware of the fact that they
are installing a computer because
trade union‘people came and met me.
Otherwise, I would not have knhown
it. It is not part of my Ministry’s
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responsibility to find out who is in-
stalling computers, where computers
are being installed by various people,
in various places, We are producing
our own computers, The computer
industry in India is developing very
fast. It ig an industry that wag star-
ted some years ago. They started
producing computers some Yyears ago.
If you start a computer industry in
this country, the computers have to
be manufactured. The computers
were manufactured and, I am sure,
those computers were meant to be
u:ed, not meant to be thrown away.

The hon. Member will appreciate
that having started a computer indus-
try in this ccuntry the computers are
hound to be used to some way or other.
Whether a computer should be used 1n
laxo or not, whether a particular kind
of compuler should be imported or no*.
15 3 matter which can be examined.

The hon. Member also referred to
EPI and said that there is a lot of
curruption over which I am presiding.
I take very strong exception to these
remarks, The hon. Member was also
insinuating aboyt my discussing the
take-over of industry and suggested
that a]] thi; was highly motivated. I
know, there have been people who
have been sniping in this matter. I
d:d not expect the hon. Member to
savy the kind of thing that he said.
‘My conviction about the public owner-
ship is not new. Even before the hon.
Member was born, I have been cam-
paigning in this country for public
ownership. .

SHRI K. GOPAL (Karur): Arn
sell it to multinationals,

SHRI GEORGE FERNANDES: I
have not sold to multinationals.

SHRI K. GOPAL: What about
Bharat Heavy Electricals?

SHRI GEORGE FERNANDES: I
am prepared to discuss any specific
case If the hon, Mergber wants to
know about the BHEL-Siemens agree-
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ment, let me tell him that the BHEL~
Siemens contract i of 1976 when }
was in Jail and when they were in
the Government. (Interruptions)

15 hrs.

SHRI K. GOPAL; Subsequent to
that, what happened?

What happened in the last two
years?

SHRI GEORGE FERNANDES:
You entered into that contract in 18976

SHR1 K. GOPAL: Be bold enough
to tell us what happened in the last
2 years?

MR. SPEAKER: No interruptions,
please.

SHRI GEORGE FERNANDES: So
far as the public sections concerned.
I have certain convictions. My con-
viction: are not based on convenien-
ces. Mr., Ravi's are convictions of
convenience. I do not have that, I
have certain basic convictions—I do
not have to prove them—whether I
am in the government or outside....

SHRI VAYALAR RAVI; EPI is
full of corruption, He is presiding
over corruption. I am prepared to
prove it.

MR. SPEAKER: Mr. Ravi, you
cannot go on repeating the same
thing.

SHRI VAYALAR RAVI: He is a

party to the corruption in EPI. I am
prepared to prove it.

MR. SPEAKER: This is not the
occasion for all that

SHRI VAYALAR RAVI **

MR. SPEAKER: Don't record.
You cannot go on like this.

He has not yielded wnd unless he
yields, you cannot interrunt. ..
(Interruptions) I have allowed all that
you said against him to go on record
earlier. You cannot repeat the same
thing again....

— o

*s Not recorded.
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SHRI VAYALAR RAVL: [ submut.

MR, SPEAKER: I know nothing of
that sort....( Imterruptions) No,
please. You have saig all that earlier

SHRI GEORGE FERNANDES: I
am aware of the fact that there is a
lot of corruption in the Government.
It will take time to remove that cor-
ruption.... (Interruptions) Yes, my
Ministry is a part of the Government,
My Ministry 1s not 1independent of
the government. There 1s a lot of
corruption at various places and it
will take time to riq the country and
rid certain sections of our society of
the gmount of corruption that has
been alloweq to breed there.

But I would like to make a point
where the EPI is concerned, because
the hon. Member referreq to a parti-
cular case. He also said that he would
like to prove. Sir, EPI contract was
entered into in September 1976 when
I was in the Hissar jail....

SHRI VAYALAR RAVI: Yes, that
is right,

SHRI GEORGE FERNANDES: And
the 13 sub-contractors were also ap-
pointed soon after EPI entereq into
th s contract with the Kuwaiti govern-
ment authorities. It is also true, Sir.
and the hon. Member is perfectly
right in saying that these sub-con-
tractors collected Rs. 3000 from the
workers whom they recruited. This
is true, and these are matters which
have to be investigated. I entirely
agree with the hon Member, It star-
ted in 1976 and these are matters
which must be investigated. Who
got the contract. who were the sub-
contractor; chosen and how dig they
award the sub-contracts—these are
matters which need to be investigated.
Therefore, 1 agree with the hon. Mem-
ber that there is a lot of corruption
which has been inherited which needs
to be set right, which needs to be in-
vestigated and cleaned up and I hope
the hon. Membher will have some pati-
ence and give us a little time to clean
up these matter; and any information
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the hon, Member has rather than like
a Jack in the Box suddenly propping
up and saying, ‘I have the informae
tion’, if he only conveys that infor-
tion, T would like to assure the hon.
Member that on every piece of infor-
mation that he gives, without fear or
favour. we shall act on that informa-
tion and we shall take action where
action is necessary and where action
13 dque. I would like to give that cate-
gorica] assurance to this House and
the hon. Member and I do hove that
the hon. Member will provide me w th
whatever information that he has in
regard to EPI because that is one of
the sectors where I am doing every
thing possible to clean wup the mess
that we have inherited.

Now, let us go to Sivakasi, The
hon. Member referred to Sivakasi. The
WIMCO. WIMCO was referred to
by Shri Vasant Sathe, It is true and
I have also just now discovered that
there are 13 families in this country
which are controlling most of this
small scales match indusiry sector....

SHRI A BALA PAJYANOR: 13 is
a very bad number,

SHRI GEORGE FERNANDES: Yes,
I have just now discovered, vecause
there was nothing in my Ministry
which could provide me with the ne-
cessary information in this regerd.
And there was no one in this country
who was prepared uptill now who
dared to attack the multinational.
There wag no one in thjs country to
draw our attention also to the fact
that there were 13 families controlling
this small-scale match sector 1 iake
it that this again is one mere pro-
blem that you have left to me to
resolve 1 am grateful to the hon Mem~
ber for having pointed this out (Inter-
ruptions) This is a point which I read
as also the chart which the hon, Mem-
ber has produced now and which has
appeared in a Egonomic paper yester-
day. I also read that chart and I
have already started my own jnvesti-
gation in regard to al] the information
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that has appeared in the newspaper.
It is interesting that only when a
multi-national gets attacked that one
goes to the next person who is in the
line, namely, these 18 companies.
(Interruptions). It is interesting be-
cause we have been discussing the
matters. . .. (Interruptions),

SHRI VASANT SATHE: Sir, you
were not here at that time. Let there
oe ne misunderstanding. Let the hon.
Munster wait for a minute. Let there
be no misunderstanding, I raised
this jssue. I am not holding any
brief for anyone In fact, 1 would say
you take gver the WIMCO and give it
to the workers’ cooperatives and I
would be more happy about it. I
hold absolutely no brief for them.
Let there be no racketeering under
the garb of smallsaale industry as I
have pointeq out

SHRI GEORGE FERNANDES. I
am not trying to suggest anything
even very remotely What the hon.
Member said Just now I mlso read
that myself yesterday. He just picked
up that chart, I was not referring
to that, It was said that WIMCO wag
given a free market There was
rothing to say till the attack came on
WIMCO. He then started producing
the chart and so on and so forth. We
have been told about this sector for a
long time,

SHRI VASANT SATHE: This Is
not correct. This issue of a family
running the smallscale has been pub-
lished before this was raised, before
it was discussed but it has come tb
your knowledge today because you
were the harbinger of this industry.

SHRI GEORGE FERNANDES: No
I wag in the prison, 'We are concern-
ed with thig kind of ownership and
various malpractices that® prevail to
which the hon. Member has drawn
my attention. We ghall certainly at-
tend to this problem. As far as the
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match industry is concerned, we shall
take whatevey remedial action is
possible within the framework of the
law,

Now, Sir, Mr. Sathe also raised the
question of our policy regarding sick
industry., I am sure the hon. Member
will have an  opportunity to go
through the poucy paper which we
produced and which was discussed in
thi; House in September last year.

There are two things here, We
have made it obvioug in the case of
Swadeshi that if 3 company decides
to make cne unit sick and hopes to
manage the others, we shall not allow
it and, along with the sick unit. We
shal] take over the healthy ones also.
We did 1t 1n the case of Swadeshi
In the policy on sick industry, we
have also made a positive point that
from now, once the unit js taken over
under the Industries Development
Regulation Act, there i1s no question
of handing 1t over back to those who
own this unmit. So, we have teken a
decision and we are implementing
this decision and I would like to
assure this House that all these deci-
sions will be implemented to the
satisfaction of everyone concerneq and
to see that the problems at all levels
are properly and adequately tackled.

Sir, Shr Jyotirmoy Bosu discussed
the sickness in genera] and wondered
as to how some industries become
sick even before they could get into
production, I won’t question the
motives of everybody. There are
reasons and reasons. I know of a
major paper and pulp mill in the
country which, zoon after it took the
decision to invest, got its loans from
the foreign banks, gnd the rupee got
devalued and that compeny, even be-
fore it got into production, became a
sick unit because the value of the im-
ported machinery, interest charges
and so on and so forth, all their cal-
culations went haywire and that unit
became sick gven before it went into
production,
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Then there are units which relate
to certain export markets and get into
production but even before they get
inte production there is a change in
the export market situation and those
units become sick, There are also
units like Apollo Tyres where there
is lot of mismanagement and where
even g unit goes into production they
create situation and the utilisation of
the moneys is such that even before
the unit goes into production one is
confronted with the problem such us
in the case of Apollo Tyres.

SHRI K. P, UNNIKRISHNAN:
Since you have raisedq the matter
what have you to say about Apollo
Tyres? The matter is before the court
at the moment.

SHRI GEORGE FERNANDES: The
matter 1s in the court of law. I have
to await the decision of the court of
law.

SHRI K. P UNNIKRISHNAN:
There are various 1ssues connectfed
with Raunaq Singh’s empire.

SHRI GEORGE FERNANDES: I
am glad that the hon. Member wants
us to take action in regar dto Raunhaqg
Singh’s empire. We have started
with Apollo Tyres, The matter is in
the court and when the court
gives its decision we shal] take the
next step, Sir, when the matter is in
the court it jg not possible to discuss
it. 1 was only citing it as an example
where we discovered even before a
unit goes into production it is possible
for a certain type of enterpreneures to
act in a manner that is not in the best
interests of that unit and also not in
the best interests of the nation. So,
where the total sickness guestion is
concerned we ure taking action and I
would like to assure the House that
we shall leave no stone unturned to
see that whenever any industrialist or
industrial house goes into any kind of
mismanagement and where it ig ne-
cessary to act we shal] act.

MR. SPEAKER. I shall now put the

motion to the wvote of the House, The -

question is:
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“That the Bill turther to amend
the Indusiries (Development and
Regulation) Act, 1951, be taken ine
to consideration.”
The motion was adopted
MR. SPEAEKER: Now, we shall
tt'ake up Clause-~by-clause considera-
10N,

Clause 2—Mr, Shastri and Mr.
Roy are not present,
The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted:
Clause 2 was added to the Bill.

Clause 3(Amendment of the first
Schedule)

SHRI VASANT SATHE: Sir, | Leg to
move:

“Page 2,—after hne 7, ingert—

“(5) Litho Printing Industry”(6)
Sir, I have moved an amendment to
include printing 1ndustry 1including
Litho printing industry as an industry
in the muscellaneous list which is here
Sir, my idea in this was that there
are printing units someinow the print-
ing which is the major industry and
which employs also large nuraber of
employees and there is a sophisticated
branch of this industry, namely, ltbo

printing this industry Scmehow got ™

excluded from the purview of the In-
dustries Development and Regulation
Act  Sir, I am pleading this because
of a particular case with which I was
connected. I will just mention it in a
minute.

The Minjster also knows this, This is
one of the biggest litho-printing units
of this country,

15.16 bhrs.
IMr. DeruTy-SpEAKER in the Chair]

It is called Sivaraj Fine-arts Litho
Works, They have got one of the
latest machinery dealing with litho-
printing in the country. It is most
sophisticated.  Their plant itself is
worth abdut w crore of rupees, It
employees 500 people and their tami-
ltes are also there. This Litha Press,
this unit,—one of the best litho-

ST e e
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pPresseg in the country,~was owned
by one family. This was being sys-
tematically destroyed by family quar-
rels. This unit was making lakhs and
lskhs worth of profit every year. Be-
cause the brothers started quarrelling,
this unit has now started incurring
losses for the past 2 years continously.
It hag come to the point of liquidation,
The brothers have taken up the wind-
ing up proceedings to the court.
Nothing is being settled, This has
been going on. I have been request-
ing the Government of India to step in
and take uction. I have been request-
ing the Maharashtira Government to
step in and take immediate action. I
happen to be the President of the
Union—the only recognised union
there. When I mentioned this
to Mr. George, he said, he is sympa-
thetic. I would like him to take im-
medijate action. Why should you
allow it to become sick? This has
some finest machinery., Even Govern-
ment's printing works can be dowe
there. We could save money by this
way. Wihy allow it to go down the
dramn? I am glad the Minister has
made it possible, because, some per-
sons said, under Ythe Industries (Deve-
Iopment and Regulation) Act, you
cannot touch it and so on. Now if he
uccepts this amendment of mine, he
will be able to do it. 500 workers and
their families are there. They are on
the verge of poverty and ruin. The
hon. Minister is sympathetic to the
interests of the worekrs, He has him-
self been a trade unionist, I request
him to accept this amendment and
take necessary follow-up action.
There is not any big financial involve~
ment. You can put a good man in
charge of management there If you
do it I think you would have saved
one good unijt in the country. Thank
you.

SHRI GEORGE FERNANDES: 1
beg to move an amendment to his
amendment. it says:

‘Add the words

‘Printing including’

pefore the words “Litho Printing -,

Induwt(y”
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The amended version of the amend-
ment reads as follows, I beg to move:

Page 2,
after line 7, insert—

“(5) Printing, including 1litho
printing jndustry” (7)

Since a formal amendment is
necessary, I am moving this amend-
ment saying ‘Printing including
Litho Printing Industry’.

SHRI VASANT SATHE:
it,

MR. DEPUTY-SPEAKER: There is
this amendment, as moved and as
amended by Shri George Fernandes.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Put the Minis-
ter’s amendment first.

MR DEPUTY-SPEAKER: I will
put the amendment as amended by
him.

SHRI VASANT SATHE:
first.

MR DEPUTY-SPPEAKER: Your
amendment has just been moved. How
can you amend jt unless it is adopted?

SHR] VASANT SATHE: First put
his amendment,

1 accept

Put that

MR. DEPUTY-SPEAKER: It is
very simple, Mr. Sathe, It is only a
re-working of your amendment which
he has moved as his amendment. It
is only a re-wording of your @mend-
ment which he has moved as his
amendment. It is a Government
amendment. He has already moved it.
The question of your amendment does
not arise as he has himself moved
the amendment for this. I will put it
to vote.

The question is:

“Page 2,
after line 7, insert—
“(5) Printing, including litho

printing industry”’ (7)
The motion was adopted,
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SHRIMATI PARVATHI XRISH-
NAN: 8ir, I think, we should acknow-
ledge Mr. Sathe’s victory in Parlia-
ment,

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 8, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 3, as amended, was added to
the Bill.

Clause 4, Clause 1, the Enacling For-
mula and the Title were added to the
Bill.

SHRI GEORGE FERNANDES: Sir,
I move:

“That the Bill, ag amended, be
passed”,

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.
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1520 hry.
*DEMANDS FOR GRANTS, 17079-80
MivisTRY OF DEFENCE

MR. DEPUTY-SPEAKER: The
House will now take up discussion and
voting on Demand Nos. 19 to 24 relat-
ing to the Ministry of Defence for
which 4 hours have been allotted.

Hon, Members whose cut motions
to the Demands for Grants have been
circulated may, if they desire to move
their cut motions, send slips to the
Table within 15 minutes indicating the
serial numbers of the cut motions they
would like to move,

Motion moved:

“That the respective sumg not
exceeding the mmounts on Reveénue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of India
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1980, in respect of,the heads of de-
mands entered in the second col-
umn thereof against Demends Nos.
19 to 24 relating to the Ministry of
Defence.”

*Demands for Grants, 1979-8u m respect of Ministry of Defance submitted to the vote of Lok Sabha -

No. of Name of Demand Amount of Demand for Amount of Demand for
Demand Grant op account Grant submitted to the
voted by the House on Vote of the House.
16-3-1979
! 2 3 4
Revenue Capital Revenue Capua]
Rs. Rs. Rs. Rs.

MINISTRY OF DEFENCE
29. Ministry of Defence.

21. Defence Servicesm—Army

21. Defence Services==Navy .
22. Defence Services—Air Force
28. Defence Services——Pensions

24. Capital Oulay on Defence Services.

-315,95,08,000
. 35,06,08,000
. 110,29,83,000 .

29,49,91,000

1679,79,000 10,64,89,000 83,98,99,00¢' 53,24,08,000

5579, 49, CLC .
195, 30, 48, CCO o
551, 49,17, (00 .
147.49,59, 0C0 .
49,24,17,000 . 246,20,83,c00

*Moved with the recommendation of the' President.



